“ , IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYOERABAD BENCH
"‘. AT HYDERABAD :

Betuaan -

Dasari Vara Prasada Reddy

ses Applicant ' ‘
And

1« The Directorete of Telecommunications,
Sanchar Bhavan,
New Delhi - 110 001.

2. The Chief General Manager,
Telecommunicstions, AP,

Telecom Circle,
Hyderabad=-1,
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Counsel for the Applicant

Shri Venkata R_ngadas Kanuri

Counsel far the Respandents Shri Kota Bhaskar Rao, CGSC
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CORAM ¢

'THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAMESHUAR : MEMBER (2)

(Order per Hon'ble Shri B.5.Jai Parameshuwar, Member (3) ).
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- Telephane I n8Pector /Phone I.spector/Repeater Station Asst {Ulreless

*

ﬂone for the applicant, The applicent was alsa absent

when the 0.A. was taken up for hearing. Heard Sri Kota Bhaskar Réo.

a

learned standing counssl for the respondentas.,

2. Eventhough the respondents have not filed any counter in
this 0.A., standing counsel for the respondsnts aubmits'that the
Case of the gpplicant was reviewed by a8 High Pouwer Cammittea headed

by the Chief Ganeral Nanéger, Teleccq,Hyde:abad and gréée marks
vere given to the epplicant and his case was recommended to the

Department of Telgcom, New Delhi, for pramotion to ong of the

T i
remaining vacancies for ST in the cadre of Phone Inspectors for

which vacancies were notified in 1989,

-

3. The applicant in thig 0OA belongs to ST community., He had

appeared for the written examination for promotion to the cadre of

Bperators againsgt the uacanc195 for the years 1987, 1988 and 1989

He submits that the grace marks were included and he qot through

the examination and gqualified for next promotion i.s, the past of

Teiephone Inapectnr/Phone I, spector /Repeater Station Asst ./Uireless

Operators.

4, The applicent submits that the respondents during the year
1990 decided that the cadie of Telephons Igspeotor/Phona Inspector/

Repeater Station Asst./Wireless Operators wes treated as wasting

cadre and dscided no further recruitment wh made for thase cadres.
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S5 Eventhough the applicant was gualifiad for thg pogt of
promoted’
Phone Inspector, he was not Aﬂto -t he said post.

6. - The applicant: has% filed this CA to call Pof the records
Connected with the selection for the poat of Telephuns Inspectors
and Repeater Statign Assistaﬁts/Uireless Operators to the 1989 cadre
and accordingly direct the gespandents to promots the applicant as
Telaphone I.spector in the existing Scheduled Tribe community
uacancigs by declaring the actian.of the respondents in not taking
appropriate steps to fill in the vacancies of Fhones Inspectors and
R.S5.A.8 through recomuwendations have bean made by the respondents
through Order dt.5=-11-92 (which aa Aot cowmunicated) as illegal,
arbitrafy; unjust, violativs of the fundamental rights guaranteed
under the constitution of India For.thé 5Ts,
Te The applicant also relied upon the decision of the Tribunal
B80 of 1994 _
rendered in OA B?QJ&?’dt.15-B-95 (J.Shankar BabuVs.Directorate gf
Taiacammunications. Sancharbhavan, Ney Uglhi=1 & anébhari. Learned
standing cnunseli‘qr the respondents submits that thiscase isg
covered by the decision referred to im bk aona and the similar

directions hold. good in this case also,

8. Hence the respondent No.1 is directed to consider the cass
of the applicant as recommended by the High Powsr Committae on

meritsfl? the respondant No.1 salects the applicant, the applicant

on notional basis

e . tor/from t ha date on uhibgtha
" 18 axlpamted ag Phone Inspec .or ro t'\ﬁcaum
\\a% ‘“ in putsuancﬂ of 1989 netd
‘ a3 ptjpatm * rhat date s But
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the monetary benefit has to be given only from 28-72594i.e., from

one yeér prior tq the filing of thias OA (This DA was filad on

28-1 2"'95) .
9, 0.A. ordered accordingly., No costs,
W (R RANGARAJAN)

Member (J) Member (A)

o M7

Dsted: 30th April, 1998; R

Dictated in Ogen Court,

avl/
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Cupy b zme

1.
2.
3.
4,
5,

grr

The Directorate of Telecommunicatiuné, Sanchar Bhawvan,
New Dalhi.

The Chief General Manager, Telecommunications, AJP.,
Telecom Cireclse, Hyderabad.

Gne copy to Mr. Yenkata Rangadas Kanuri, Advocate, CAT., Hyd.

One @py to Mr. KsBhaskar Rao, Addl,CGSC., CAT., Hyd.

" Ons  copy to 853P m(3), t&T;, Hyd .

One copy to DR, (A), CAT., Hyd.

One duplicate copy.
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I1 COURT - -
YYPED BY ; CHECKED BY
COMPARED 8Y APPROVED BY

IN THE EENTRHL ADMINISTRATIVE TRIBUNAL
HYDERA 84D BENCH HYDERABAD

THE HON'BLE SHRI R.RANGARAJAN : M(A)
AND

THE HON'BLE SHRI B.5.JAI PRHAN%S?UHR :
_ - m {3

;DATED: 30 /C{a ‘A(%

BREERY JUDGMENT
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ADMITTED A NDf INTERIM JIREETI NS
ISSUED

ALUCJED
DISPOSED COF WAITH DIREPTIuNa
BISMISSED ' :
-DISMISSED AS
DISMISSED FOR
ORDERED/REJECTRD
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